1455 Bills introduced

14.59 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Nineteenth Report

SHRI K. M. KOUSHIK (Chanda):
Sir, 1 beg to move:

“That this House agrees with
the Nineteenth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the l4th February,
1968.”

MR. DEPUTY-SPEAKER: The
question is:
“That this House agrees with

the Nineteenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 14th  February,
1968".

The motion was adopted,
15 hrs.
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MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to in-
troduce a Bill to provide for the
re-marriage of widowers.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL®

(Amendment of articles 4, B0 etc)
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted,

sifarwmw: dfaiaws =
Iw Fm@r g

15.01 hrs,

REPRESENTATION OF THE PEO-
PLE (AMENDMENT\ BILL*

(Insertion of new section 74)
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SHRI S. M. BANERJEE (Kanpur):
Sir. I rise to oppose this Bill
at the introduction stage on two-
grounds, I must make it clear to my
hon. friend, Dr. Govind Das that
defection may mean political corrup-
tion unless it is based on an ideology..
The hon. Member is aware that im.
this House there was a non-official
resolution moved by the hon. Mem-
ber Shri Venkatasubbaiah which was:

*Published in Gazette of India Ex traordinary, Part II, section 2, dated:

16-2-1968.



